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S. 

No. 
Clarification Sought Reply by PPCC 

1 Has Solara filed any 

compliance report? 

They should have 

filed their compliance 

by now. Have we sent 

any other 

communication to 

Solara or coercive 

action that was taken? 

For the Direction issued vide Annexure I, the unit had 

submitted the reply vide Letter dated 20.03.2025, 

which is enclosed herewith (Annexure 1). It is inferred 

that, the unit had not yet removed the remnants of the 

pipeline.  

 

Since, the Hon’ble NGT (SZ) have directed the unit 

directly, no further communication was sent to the unit, 

after the above said direction.  

 

However, Show Cause Notice dated 16.07.2025 has 

been issued to the unit, seeking explanation so as to 

why action shall not be taken against your unit for 

above non-compliance. Copy is enclosed as 

(Annexure II) 

2 This states that the 

fishermen are eligible 

for compensation but 

is silent about the 

payments being made. 

Has any payment been 

made or have we 

directed any payment 

to be made by the 

Project Proponent? 

As such, the livelihood of fishermen / loss of livelihood 

in this matter is not directly related to the PPCC, but 

the Fisheries and Fishermen Welfare Department. 

 

The Fisheries and Fishermen Welfare Department has 

assessed the loss of damage as Rs. 1,10,000/- as against 

the claim of the petitioner to the department of Rs. 

4,25,000/-. (Annexure III). 

 

As assessed and reported by the Fisheries and 

Fishermen Welfare Department, the unit was directed 

to remit the amount of Rs. 1,10,000/-, vide Direction 

dated 16.07.2025. (Annexure IV). 

 

The unit had remitted the said amount of Rs. 1,10,000/- 

to PPCC vide Letter dated 24.07.2025. (Annexure V). 

 

PPCC has remitted the amount to the Fisheries and 

Fishermen Welfare Department, Puducherry for 

disbursal to the applicants vide Letter dated 

18.09.2025. (Annexure VI). 
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REGISTERED POST WITH AID 

GOVERNMENT OF PUDUCHERRY 
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT 

PUDUCHERRY POLLUTION CONTROL COMMITTEE 
3rd Floor, Puducherry Housing Board Building Complex, Anna Nagar,

Puducherry - 605 005. 
*** 

Telephone: +91 413 220 1256 
Telefax : +91 413 220 3494 

No. 189/PPCC/DIR/OMK/PDY/JE/2025/ 'f �� Puducherry, the J _8 ]Ee._202� 
To, 

Sir, 

The Director, 
Department of Fisheries and Fishermen Welfare, 
Fishing Harbour Complex, Thengaithittu, Mudaliarpet Post 
Puducherry-605 004. 

Sub : Disbursal of Compensation to M/s. KSK Makkal Nala Sangam, Kalapet, 
Puducherry, as assessed by your Department, as per the Order of the 
Hon 'ble NGT (SZ), in the Matter of O.A. No. 189/2023 - Amount 
remitted - reg. 

Ref: Fisheries - Letter No. 4678/FY/DDF(W)/NGT/SOLARA/NET/2025-26 
dated 30.06.2025. 

*** 

With reference to the subject mentioned above, it is informed that, the amount of 

compensation, Rs. 1, 10,000/- (Rupees One Lakh and Ten Thousand Only), as per the 
,), 

assessment report furnished vide reference cited above, have been drawn as separate cheques 

(11 Nos.) as per the list enclosed, in the individual names of the applicants and are enclosed 

herewith for disbursal. It is requested that, the cheques may be disburse? to the individual 

applicants and receipts of the same in the format enclosed may be obtained and furnished to 

this Department, as early as possible. 

Enclosure: 

Yours sincerely, 

(Dr. N. RAMESH) 
MEMBER SECRETARY 

0/e,�\� 

1. List of applicants and their details furnished with the assessment report.
2. C�eques in the name of individual applicants (11 Nos.)
3. Format of Acknowledgement I Receipts of the applicants.

Copy to: 
Standing Guard File. 
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